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as might be necessary, an adequate 
number of authorised routes in keep
ing with the requirements of bona- 
fide border trade. The Government 
o f Pakistan did not consult the Gov
ernment of India before establishing 
the new land customs stations and 
authorised routes.

The matter will be taken up with 
the Government of Pakistan at the 
next Indo-Pakistan conference for 
reviewing the working of the Trade 
Agreement.

V u u q n tt Exporta
569. Shri Jadhav: Will the Minister 

o f Commerce and Indastrj be pleased 
to state:

(a) the quantity of Vanaspati ex
ported from India from the year 1950-
51 to 1956-57;

(b) the amount of export duty rea
lised during the above, period year- 
wise;

(c) whether it is a fact that the ex
port duty is not to be recovered 
henceforth; and

(d) the quantity of internal con
sumption of Vanaspati at present?

The Minister o f Commerce and 
Indnstry (Shri M orarji Desal): (a)

1950-51 503 tons
1951-52 3,050 tons
1952-53 1,800 tons
1953-54 900 tons
1954-55 9,800 tons
1955-56 12,900 tons
1956-57 11,150 tons
(b) and (c). No export duty was

leviable on Vanaspati' in the years 
1950-51 to 1956-57 nor is an export 
duty leviable on Vanaspati at present.

(d) The internal consumption is 
estimated at 2 53 lakh tons for 1950-57.

Fresh Fruits
570. Shri R. L. toddy : W ill the

Minister of Commerce aad TlMl— (1 j  be
pleased to state the quantity Myj| the

value o f fresh fruits imported Into 
India from foreign countries during 
the first half of 1957?

The Minister o f Commerce and In
dustry (Shrl M orarji Desal): The-
quantity and value of fresh fruits im
ported into India during January-June 
1957 were as follows:—

Quantity 
2,46,372 Cwts.

Value 
Rs. 67,98,009

Central Tr^vaaeore Planters’ 
Association

571. Shrl Vajpayee: Will the Minis
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the* 
Central Travancore Planters' Associa
tion submitted him a memorandum 
during his visit to the State complain
ing against “ lawlessness”  prevailing in 
the area; and

(b) if so, the action taken thereon?

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes.

(b) It was handed over “to the State
Government for necessary action as 
the subject related mainly to the 
question of law and order.
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